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B'OI'VIBAY ACT No. XXIX OF 19801
[The BombaJ TenancJ Act, 1939.)
[#nd Apml 1940] :

Amended bl/ Bom. Act 27 of 1942. .
e n oy 26 of]%b’read wzth
Sectmons 2 to 7 of Bom. 7 of 1941.

An Act to provide for the protechon of tenants in the Ptovmce -
of Bombay.

WHEREAS, it is expedient. to provuie for the";
protection of tenants of agricultural “lands in the
Province of Bombuy and for certain other purposeS‘ X
“1t s heleby enacted as follows :— - .

CHAPTER I -
PRELIMINARY. .
1. (1) This Act ‘way be called the Bombay Short title,
" Tenancy Act, 1939. - - extons and

2[(2) This section extends. to the whole of the ment
Province of Bombay except the City of Bowbay.
The Provincisl Government may, by notification’
in the Official Gazette, extend all “or any of the-.
remaining provisions of this Act to such area:
other than the City of Bombay as’ mdy be
'spemﬁed in the notification.

(3) This section shall come into force at once.
;The Provincial Government -may, by.notification
“in the Official Guzette, direct that all or any of
the remaining ‘provirions  of this" Act shall - come
into force in any -area to which the said
provisions have been extended under sub-section
{2) un such date as mdy be specmed in_ the

“notification. ] &
2. In this Act, unless ther is a.nythmg Deﬁmhons.
, repuonant in the sulvect or context,— &

(1) “ Agriculture ” includes hortlcultm'e, the
raising of crops or garden produce, dairy furming,

1 For Sca,te.eus of Ubjects and Rexsons, see Bcombay Government
‘G azetle. 193>. Parv V, pp--510-11 or “ombay Legisiaiive Assembly Debates,
31979, V.l 5, pp. :505-.6. For Reporiof:the Se.cet Lommittee, see-
Bombay Governmmt Gazette, 199, 'art V, pp. 284-°8 or Fombay
N Lﬂg)xl stive A~sembly Debatbes, 1039, Vol. 6, pp. 1841-41. For Proceedings
in -s.embly, _se¢ Bombay Legslative Assembly D. bates, 1439, Vol. 9;
Tpp. 111°4, 1659218, 232-55, 3 9-62, 385400 and 2386; Vol. 6, pp. G5,
(04.63 06 5% 766.845, ~£1.935, 97504, 1319-39; Vol, 7, pr. B6-117,
143-233, 230 -93, #23. 82, 420 77. 05-60 , 634 9+ and for Puoceedlmsj'
in Counci:, see m,nﬂm) Leghldmve LuUncll Debates, 1959, Vol. 8, pp. GJ-
S 1.0, 113-314 and 323,
.2 80b-seations (2) and: 3 were substitnted for the ori inal - suh-sectlons :
by Lom :trol 145, 5 2 rea,i with Bom. 7oy 1941, 5,2,

p Bk H 1201—1
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" poultry farmmg, sock breedmg and grazing, but
does not include cutting of ™* * *  wood only. -

(2) “.Co-operative Soolety means a ‘gociety
registered under the provisions of the Bombay
Co-operative Socletxes Act, 1925, or a society Bom. VII of

deemed to have been reglstered undpr the “said '9%*
- Act. . : . ~

)] “'Improvement ” means with reference to
- any land, any work which adds to the value of -
_the land and which is suitable thereto as also
consistent with the purpose for Whlch it is. held
and inclu leg— -

(a) the construcf-ion of tanks, Wells, waterv
channels, embankments and other works for
storage, supply or - distribution of Wa,ter for

’ agrxcultural purposes ; ‘

(b) the construction of works for the

drainage of land or for the protection of land

- from floods or from erosion or. other d&maoe
from water; -

(¢) the" 1eclalmmg, cleanng,' enclosing,.
' ~Ievclhn9 or terracing of land ; -

+ (d) the erection of buddmgs on the land .
required for the convenient or profitable use
-of such land for agricultural purposes.; and

" (¢) the renewal or reconstruction- of any of

: jthe foregoing works or alterations: therein or

- additions thereto as are ‘not of the nature of

~ordinary repairs; bubt does not include such

“clearances, embankments, levellings, enclosures,.

temporary wells, water channels and other

..~ works as are commonly made by the tenants-
~in the ordinary course of agriculture. ‘

(4) .“ Land " means land which is used for
" agricultural porposes and includes the SItes of .
farm bulldmgs appurten@n‘u thereto.

5y “ Mamlatdar ” includes a -Mahalkari and
any other officer whom the Provincial Govern--
ment may appoint to perform the dubles of
a Mamlatdar under this Act. ' .

(6 “ Person " mc]udes an. undmded Hmdu
family.” S

{7) “ Prescribed”’ means prescnbed by 1ules v
- made vnder this Act , S ‘

The words grass or’ " were deleted by Bom 26 of 1946 5. 8 (a)~
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(8) “ Profits of Agrlculture ~ means- the'
surplus remaining with the caltivator after the
“expenses of cultivation including the wiges of
the cultivator working on the land are deducted
from the gross produce

.. (9): “ Reasonable- rent " means the rent deter-_
mmed under section 12, - S :

(10) “ Rent "’ ‘means anv cons1derat10n, in
money or kind or both, paid or payable by a tenant
on -account of the nse or occupation of the land
held by him but shall'not: 1nclude the renderlng
of any personal service.

1(104) “To cultivate” means to carry on’ any
agrlculturaf operation. ’

(11) “To cu]tlvate personally méa_ns ~ to
cultivate on one’s own account— L
(i) by one’s own labour, or

~ (ii) by the labour of any member of ones
_ famlly, or .. :

(m) Q[by qervants on wages payable in cash
or kind-but not in crop share or by] hired
-labour under one’s personul supervision or the

personal - superwswn of any member of ones
~family. » , R

Explanatwn I—A tenant ‘who ‘is "a Wldow
or a-minor or is subject to ‘any physical or
mental disability -shall be deemed  to cultivate
‘the land personally. if it .is. cultivated by her or
hlS servants or by hired labour. :

" Ezplanation-]I.—In the case of an undlwded
Hindu family, the land -shall- be deemed to have
been -cultivated personally, if it is cultlvated by
any member of such famlly : ,

L (19) ¢ Year ” means ‘the year endmg on the
‘31317 of March or on such ‘date as the Provincial
Government may, by a notlﬁcatlon appomt for
any locallby :

(18) Words cand expressmns used in - thxs Ach

. but. not-defined shall have the ~meaning assigned
Bom, Vot t0 them ln the Bombay Land Reveuue (,ode,"
1619 " 1879.. :

"1 This clat-e was mserted by Bam. 26 of 1946, 5. 3 (b).
e These wcrds \\exe subsmubed -for- the \\ords “ by serva.nts or”
»zbnd s. 3 (¢).

-2 Bk H 1201—;1&
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[CHAPTER LA.
TeNants. |

Tenants, "2A.. (1) A person lawfully cultivating anv land
~ belonging to another person shall be deemed to be
a tenant if such land is' not cultivated personally

© by the owner and if such person is not-—

, (a) a membe_l of the owner’s family, or

(b) a servant on wages payable in cash or kind
but not in crop share or a hired labourer culti-
vating the land under the personal supervmon of
“the owner or any member of the owner’s family,

unless the owner has within one year of the coming

into force of the Bombay Tenancy (Amendinent)
- Act, 1946, made an application to the Mamlatdar Bom. XXVL -

within whose jurisdicticn the land is situated for of1946
& declaration that the person is not a tenant.-

(2) Where an apphcatnon undel sub-section (1)
has been made and the Mamlatdar refuses to make
"such declaration and the Mamlatdar s decision is
not set aside by the Collector in appeal under sub-
gection (3)° of section 13 or by the Provincial
Government under section 28, the person shall be
decmed to be a tenant for -the purposes of this
Act. ]

CHAPTER II.
ProtecTED TENANTS. -

Protectod 3. A tenant’ shall be deemed to be a protected
nants.
tenant in respect of any land if—

?[(a) he has held such land contmuously for
4 perlod of not less than six years nnmedmtely
preceding either— . .

() the ﬁrst day of January 1933, or
- (1) the hrst day of January 1945 omd

(b)) he has- cultivated such 1and pelsonaﬂy ..
~ during the aforesaid period.

- ¥ Phis Chapter was in” ‘arted by Bom: 265 of 1946, . 4. '
- 2 'This clause was « substiturel. ibid, 5. b (1
2 Clause « (ii) ' was relettered as eliuse ** () ", 4bid, 8. 5 (")
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Explanatzon I.—If the person Who held such
‘Iand on the first day of January 1938 or the first
day of Junuary 1945, as the case may. be,] came to
hold the same by mherlta.nce -or succession from
another. person or if he has held such land as .
“a-tenant and is an heir to such other person, the -
period during which such other - ‘persou held such
~land as a tenant shall be included in calculating the
period of six years under this section. -

Ezplanation II.—If the person who held such
land on the first day.of January 1938 *[or the first.
day of January 1945, as the cuse may be;] held as
a tenant at any time within six years before the said
date from the same landlurd .in the same village
any other land which he cultivated-personally, the
period during which he held such other land shall
be included in calculating the perlod of six years
under this section.

Eaxplanation 11— Where any land is held by
two or more persons jointly as tenants, all such
persous shall, it any one' of them cultivated and

 continues to cultivate such land personally and if
the other conditions specified in this section are
fulfilled, be deemed to be protected tenants in
_respect of such land. , ,

-

[3A (1) Everz ten 'mt shal] on the expiry of Tenants on
o one year from the date of the coming into force of "c’f]l;‘;{,;f
Bom, xXvi the Bombay Tenancy (Amendment) Act, 1946, be from com. -
01196 deemed to be aprotected tenant for the purpuses ;gfc;";;’eom_
“of this Act and his rights as such prolected XxvV1
tenant shall be recorded in the Record of Rights, o %azﬁieemed
unless his landlord has within the said period made protected -
an application. to the Manlatdar within whose '@t -
jurisdiction the land is situated for a -declaration

that the fenant is not a protected. tenant.

(2) Where an’ apphcatmn under sub- sectlon (1)
has been made and the Mawlatdar refuses to make
.such declaration and the Mamlatdar’s decision is
“not set aside by the Collector in appcal under sub-
~.section (8) of section 13 or by the Provincial
-Government under section 28, the tenant shall be
“deemed to be a protected tenant for the purposes of
_ this Act and his rights as such protected tenant :
shall be recorded in tho Record of Rights.] - :

" 1 These words and tigures were inserted by Bom, 26 of 1946, 8. 5 (3). ~
3 Section 34 ‘wasg msetted ibid, s. 6.
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,g’:ﬁ:dtﬂm 4 (D [Evely tenant: shall be deemed 40. bea
1t April - protected ‘tenant for the purposes of thls Act

1937tobe if he—
deemed
protected

tonants, (a) held any land and cultlvated it personally
conbmuous]y for a period of not less than six’

years immediately preceding the' first -day. of.

- April 1987 and was evicted from such land on or

“after such date otherwise than by order of a

_ competent court on any of the grounds® speclﬁed

- in sub-section (2) of section 5, or_ '

(b) held any land and cultivated it: personally
- continuously for a period of not less than six
" years” immediately preceding the first day of
~ April 1944 and was evicted from such land on or
“after such date otherwise than bg order of -
N aeomgetent court on any of the grounds specitied

in sub-section (£) of section o.] - .

Provided that any tenant who'has been evicted
~from the land -in . consequence of his failure to
tender the rent referred to in section 9 of the
Bombay Small ~Holders Relief Act, 1938, as Bom.Viot
provided , therein, shall not he déemed to - be 9
" a protected. teaant for the purposes of this. Act,
unless he pays to the  landlord such . rent -
in cases falling under clause (a)] within four
~months from the date on which *this section comes -
into force in the area in which the land is s1tuatedj
#[and in cases-falling under clause (b) within six
months from the date on. which the Bombay
Tenancy- (Amendment) Act 1946, comes mto Bom. XXVL
forge. | of 1946.

(2) A person who is deemed to bea protected
tenant under sub-section (I) shall, if he intimates
in writing to the landlord °[in cases falling under
c]ause(a) of sub-section (1) } within one year after the
~coming into force of S[this section in .the area
in which the land. is situated] "[and in cases falling

7 'I‘)hg paragraph was subst1tuted for the orlgma.l by Bom. 26 of 1948,
8. 7{a) (). -
('l‘mse words, brackets and letter were mserted 1bz(1 &7 (a) @.

8 These words were substituted for the words * this Act cotties mto force
by Bom. 26 of 1946, . 2 read with Bom. 7 of 1941, 8. 3 (@).” . :
: 4 These words, brackete letter and.figures were mserted by Bom 26 of

-1946, 5. 7 (a) (2).

5 These words, bmckets letter and ﬁgute were inserted, ibid,: s 7.4b) (2).
© 6 These words' were aubstitabed for the: words ‘ this. Aeh" by Bom.
26 of 1946, 5, 2 read with Bom. 7 of 1941,7s. 8 {&).

".7 These words, btackets, letter and figures were mserted by Bom. 26 of
1916, 5.7 (b) (2). -
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under clause (). of sub- sectlon (1) Wlthm one year ‘
- after the coming into force of the Bombdy Tenancy
Bom. XXVI (Amendment) Act, 1946,] that he is willing to
‘hold the land on the same terms and conditions
on which he held it at the time when he was
evicted, be entitled -to - ‘recover possessmn of the

land——-
(a) in cases falhng under ela,use (a) of sub-

seetlon (I)— . .

(/) if the land has been leased outby the land-
lord for a-period expiring after the 31st day of
May immediately following the date of the
coming into force of this section in the area in -
which the land is situated, from the date on.
which sueh lease expires; ‘and E »

- (#) in other cases, from the 1st day of J uue
immediately following the date of the .coming"
into force of this section in the area in which
" the land is situated; -

‘ (b) in cases falhng under elause (b) of sub-.
- section (1)-—
" (4 if thelandhas been leased out by the land-
lord for a period expiring after the 81st day of
~ May immediately following the date of the
. coming into force of the Bombay - Tenancy
Bom, XXVI _(Axnendment) Act, 1946, from the date on whmh
o 1946, such lease expires; and

(¢3) in other cases from the Tst day of J une :
impmediately following -the date of the coming
into force of the Bombay Tenancy (Amendment)

.Bom XXVI Act, 1946.]
of 1946. .

And on so reeovermg possessmn he shall,
-subject - to the provisions of this Act, hold the land A
~ on the said terms and condltwns, -

" (8) The provisions of this section shall not apply
in cases where the landlord is using the land for .
any of the purposes mentloned in sub sectlon (1) of
seetlon (A - :

5.' ) The rent payable by a protected tenant nghts and

. shall be the rent agreed upon between such tenant liabilities of

" -and his landlord or in the absence of any - such 2;{;;‘;5 ted.
-agreement the rent payable accordlng to the .usage

-0f “the locahty or if there is no such agreemenb or

* - -1 These clauses were substituted for clauses (¢) and (b) by Bowm. 96 of .‘
B 211.946, 8. 7 b) (2)
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usage, or where there is a' dispute as regards the
reasonableness of ‘the rent payable according to
such agreement or usage, the reasonable rent. =

(2) Notwithstanding. any agreement, usage,
decree or order of a Courf of law, the tenancy of
any land held by a protected tenant as such tenant
shall not be terminated unless such tenant—

- (a) 'ihas failed} to pay the arrears of rent due,
“if any, }in cases falling under sub-clause (I) of
eliuse (a) of section 3] for the year ending on
331st day of March of the year immediately
preceding the year in which this section eomes
. into force inthe area in which the land is situated,
within  four months from the date of the .
coming into force of this section in such area]
‘land in cases falling under sub-clause (13; of the
said clause for the yeur ending on the s1st day
of March of the year immediately preceding the
year in which the Bormbay Tenancy (Amendment)
Act, 1946, comes into force, within six months pon. xxve
from the date of the cowing into force of the of 1916
said ‘Act ;] ' '
. (6) '{has failed] to pay in any year *[subsequent
o the year referred to in clause (a) applicable to
~ his case] within fifteen days from the day fixed for
"the payment of the last instalment of land revenue
in accordance with the rules made under - the
Bombay Land Revenue Code, 1879, for that year gom vof
therentof such land for that year or if an applica- 1879.
tion for the determination of reasonable'rentis
-pending before the Mamlatdar or the First Class
~Sub-Judge under section 12, '[has failed] to deposit
‘within fifteen days from the aforesaid date with the
- Mamlatdar or the First Class Sub-Judge, as the
" case may be, a sum equal to the amount of rent
~which he would have been liable to pay for that
year if no such application had been made and in
case the reasonable rent determined -under
section 12 is higher than the sum deposited by
him *{ has failed] to pay the balance due from him

1 These words were substituted for the word “ faiis "’ by Bom. 26 of 19486,
8 (1) ‘ ) i
& (J,ese words, brackets, figures and letter were inserted, ibid, s. 8 (2).
. 3 These figures and words were substituted for the figures and words
« g1st day of March 1939 within four months from the date on which, this .
o, comes into force * by Bom, 26 of 1946, 5. 2 read with Bom. 7 of 1941, 5, 4
" 4 This portion was added by Born. 26 of 1946, 5. 8 i2), - :
5 These w ords, breckets and letter were inserted, ibid, s. 8 (3)- - -~
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/ WIthm {wo *nonths from the date of the decnsron» ,
of the Mamlatdar or the First Cla,ss Sub- Judge,.j
as the case may be ;

(c) has done any act which is destructwe or
petmdnently injurious to the land ;-

1[(cc) has sub-divided the land]; ,

 (d) has sublet the land- or. fails to cultlvate'
it personally; or

(¢) has used such land fox a purpose other than ’
agrlculture }
(3) Notwithstanding anythmg contained in sub

“ section (2), the tenancy of any land held- by

a minor who is a protected tenant shall not be liable

‘to be terminated under the said sub-section only
. on the ground that such land has been sub-let on

behalf of the said mmor

6. Notmtbstandmﬂ anythmg cOntd,lned in,
section 123 of the Bombbty Land- Revenue Code, tenants
1879, the responsibility for the maintenance andfﬁr‘ﬁiﬁfm’
good repair of the boundary marks of the land held ancs of '
by a protected tenant and any charges reasonably boundary
incurred on account of service by reveunue officers - :
in case of alteration, removal or disrepair of such -
boundary marks shall be wupon the protected

tenant. : N

7 (1) Notwﬂhstaﬁdmv anything contained in angiorare.
sectnon 5, a landlord may. termmate the tenanoy of right to
a protected tenant by giving him one year's notice in gepem.
writing stating therein the reasons for such termina- tenancy.
tion if the landlord bona fide requires the Lmd

for any of the following purposes, namely —
(a). for cultivating personally; or - o
() for any non-agricultural purpose.
() If after the landlord takes possession of the

land after the termination of the tenancy under

sub-section (1), he fails to use it for any of the‘
purposes mentioned in sub-section: (Z) within one
year from the date on which he took possession or
ceases to use it at any time for any of the aforesaid.

‘purposes within 12 years from the date on which he
‘took such possession, the landlord -shall forthwith -

restore: possession of the land to the tenant- whose

" I Thisclause was inserted by Bom, 26 of 1946,s: 8 (4)
-2 This section was substituted tor the otigina.l, tbid, 8.9, . -
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tenancy was terminated by him, wunless he has
obtained from the tenant his refusal in writing to
accept the tenancy on the same terms and condi-
tions or has offered in writing to give possession of
~ “the land to- the tenant on the‘ same terms and
-conditions and the tenant has failed to accept the
offer within three months of the receipt thereof.

. (24) Where a landlord intends to lease out any
~land, he shall first offer in writing the tenancy of .
such land to the protected tenants whose tenancies -
have been terminated by him under sub-section (1)
.and forthwith give possession of the land to any
~one of ‘them who within three months of the
“~communication of the offer to him expresses his
~ willingness to- accept the tenancy whether at un
: adreed rent or subject to the determination of the
. rent under section 12. .

(3) If a landlord aiter taking possessmn of the
land after the termination of the tenancy under
sub-section (I) on the ground that he requires it
for the purpose of personal cultivation, dies leaving
a8 his heir, a widow or & minor or a person who is
subject to mental or physical disability, such heir
shall be deemed to cultivate the land personally, if
-such land is cultivated by her or hls servants or by
hlred labour. ,

(4) After the tenant has recovered possession
-under “sub-séction (2) he shall, subject to the.
provisions of this Act, hold such land oa the same
terms and conditions on which he held 1(', ab the- :
rtlme his tenancy was termmated :

(6) 1f at any tlme the tenant makes an applica-
tion under section 13 to the Mamlatdar and satisfies
“him that the-landlord has failed to comply within
‘4 reasonable time with the provisions of sub-
-section (2) or (24), as the case may be, the tenant
ghall be entitled on a direction by the Mamlatdar
to obtain immediate possession of the land and to
such compensation as may be awarded by the
Mamlatdar for any loss ‘caused to the :fenant by
“eviction and by failure on the part of the ‘landlord
to restore or give possession of the: land‘to-him as
required by sub section (2) or (R4), as the case .
may be : '
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Prowded that no oompensatlon shall be a,wa,rded
under this sub-section to a, tenant whose tenancy was -
terminated under a decree or order of a competent

_court, if such court has recorded a finding at the
time of the passing. of such decree or order that -
the land was required bona fide by the landlord for-
any- of the j purposes speelﬁed in sub-section ().

Ezplanatwn I.—In cases falling under clause
(@) of sub-section (1) of section 4 any notice given
" before the commencement of this Act, and in cases
falling under clause (b) thercof any notice given
before the commencement of the Bombay Tenancy
‘2‘{;"93?“71 (Amendment) Act,.1946, for.the termination of the-
| " “tenancy of a pxoteoted tenant, shall not be deemed
to be a valid notice for the purposes of sub sectwn
@. - : .
Explanatzon II —For the purnoses of this
section, a_tenant shall include his helr as speclﬁed
m sub- sectlon (3) of sectlon 9] ‘ ’~
8. (1) A protected ‘tenant - Who has made an Compen.
improvement on' the -land held by him as such E‘;‘;’;vﬁ’;@ng
_-tenant before the notice to terminate the tenancy madebya -
- is given to him shall }|before eviction] . be entitled E:,‘:mted
~ to compensation for such improvement. -- _

" (2) The compensation to which - a- protected :
tenant’ shall -be entitled under- sub-section (1) -
shall be the estimated value at the time of . evietion -
of such improvement.- In estlmzttlng such va.lue :
regard shall be paid to— -
"~ {(a) the amount by which the value of the land .

- is increased by the improverment ;- :

~ (b) the present condition of the 1mprovement
~and the probable duration-of its effects ; -

(c) the labour and caplta] provided or spent by |
- the tenant for the malung of the 1mprovement
and - . : .
' (d) any reduction or remission of rent or other ;
advantage allowed to the tenant by the landlord '
: m oonmderat]on of the 1mprovement - :
{1y Ifa protected tenant dles, the landlord Continuation
:«.shall .continue the tenancy on the same terms and 3?3?3’3%
-eon ditions on- whlch such protected tenant was hoid- o a protected
-ingit at the time of+his - death to: such “one -of - his * tenant. '

——————
l'I‘hese ‘words “were fubstituted- for -the words “on evxetxon Y by
i:om, 26 of 1946, 8. 10
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C o

heirs who, Withih' four months vof’ the death of such

-tenant, gives notice in writing to the Jandlord that

he is willing to hold the land on such terms and

coaditions, : I o :
(®) If the notice referred to in sub-section (1) is

given by two or more heirs of the deceased tenant,

. the landlord shall continue the tenancy to such
~one of those heirs as is selected by all the heirs by

an. agreement amongst themselves and communi-
cated to the landlord in writing within '[six} onths
from the death of such tenant, or if no such
agreement is communicated to the landlord within
such. time, to such heir as the Collector -after

_consultation with the landlord may select.

(3) The lineal male descendants of a. protected.
fenant or his adopted son or, in the absence of any
lineal male descendaut or an adopted son, his widow
ehall be deemed to be his heirs for the purposes of

. this section. -

(4) 'Where dany land is held by ore than one -

~ protected tenant jointly the tenancy of such land
~ shall, on the death of any one of such protected

tenants, be continued, subject to the provisions of
this Act, to- the surviving protected tenaut or
tenants and the heirs of the deceased tenant
determined in the manner provided in sub-section (£),
as the’case may be. -

Sabdivision  %[10. No sub-division of a land held by a

not to be
" recog nised.

.o

Bar to
seizuse,
“attachment
and sale by

" process of

* Court. . )

- Hnquiries
a3 regards
reasonable -
rent. .

protected tenant shall be recognised and any - such. '

- sub-division shall make the tenancy liable to

termination.]

11.  The rights conferred on a protected tenant
by this-Act shall not ‘be liable to seizure, attach-
ment or sale by process of any Court and it shail no6 -
be lawful to mortgage, charge, lcase or-alienate any
such rights. .

12. (I) For the deterfnination of the reasonable
rent of any land held by a protected tenant as such

‘tenant, the protected tenant: or his landlord may

apply in writing to the Mamlatdar within whose
jurisdiction such land is situated. Such applxcamonz
shall be in such form as may be prescribed.

2 This word was substituted for the word. * four ' }één‘;. 26 ¢f 1u46 | -
s. 11, o . ) L
‘2 Thig section was substituted for the original, ibid, s. 12.
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’ ‘,Bom.' Vof
1879,

-of 1908,

(2) On the receipt of an émppllozitxon ander sub-

‘section (/) the Mamlat lar shall give notice to the

landlord or to the protected tenant, as the case -
may be, and, after holding a formal enquiry in the
ranuer plowded in -the Bombdy Land Revenue

. Code, 1879, shall determlne the reasonable lenb of
the land.

(3) Any pqrty ag rleved by the de01s1on of the
Mamlatdar undex sub section (2) may, within two
months from such decision, file an appe:l before
the First Class Subordinate Judge, w1thm whose -
jurisdiction the land is situated. ’

(4) The Subordinate Judge in appea,l may f01
reasons to be ‘recorded.in writing annul, reverse,

modify or confirm the decision of a Mdmlatdar or

he may direct further enquiry to be made on any
point or tuke-additional evidence as’ he md,y thmk
necessary. - ’

(6)In determining the reaaonab]a rent regard
shall, subject to the provisions of section 15, be had
to the following factors :—. - :

(a,) the rental values of lands used for s1rn11ar
purposes in the locality ;

(b) the profits .of agmcultule of s1m11ar la,nds |

~in the loeality ;- -

(¢) the pnces of: crops and nommodﬁnes in the |
locality ;-

- (4) the xmprovemellts made in the land by the :
landloxd; -

(e) the assessment payable m respeot of the
land ; and

(f) such other.factors as may be prescnbed

(6) 'The Mamlatdar and the Subordinate Judge
in proceeldings under - thi: section shall have the-
samne powers as are vested in Courts in respect of -
the following watters under the Code of Civil -
Procedure, 1908, in trying a suit, naniely :— - ’

(a) -proof of facts by affidavit;
.b) summoning and enforcmO' the attendanoe
of any person and examining hlm on oath ; and ~
() coinpelling the productlou of documents )
‘The Mamlatdai and-the - Subordinate Judge mxy

_Have also such other ' powers .as—-may . ,be

~ prescribed. -
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, (7) The Mam]a’rdar or the First Class Sub-
" ordinate Judge may award costs in any proceeding
. under this section, and such order shall be deemed
“to.be a decree of a- OlVll Court and shall. be
executa.ble as such .

(8 A plotected tenant may: at any time, during
- the pendency of- proceedings under this  section
- deposit- with the -Mamlatdar or the First Cluss
Subordinate Judge, as the case may be, & sum equal -
to -the amount of rent which if no proceedings
" had been instituted - under this section he would
have been liable to pay in respect of the
 land of which the. reasonable rent is to be deter-

" mined. On .the completion of proceedings, the
. Mamlatdar or the First Class Subordinate Judge
. shall direct that the amount so- deposited or such
" part of it as-is equal to the amount determined
~ as reasonable rent under this section shall be- paid

. to. the landlord. and shall make such obhel order

~ as may be neoessa,ly

" (9) Every order passed by ’ﬁhe Mamlatdar under
~this [seetxon: if notuppealed against, and every order
passed by - the First Class- Subordmate Judge in
~appeal competent to pass such orders, shall hold
"good for-a period of five years and shall not be
called. in quesblon in any Court duung that
“period : R ‘

- Provided that - the Mamlatdar or the First Class
Subordinate Judge, -as. the case may be, may,
~during the said period of five years—

(%) reduce the rent if on an application made

to him by a tenant he is satisfied that on account

“of deterioration of the land by floods or -other

~cause beyond the control of the tenant ‘the land

has been wholly or partially rendered anﬁb for the
- purposes of culﬁwatlon or .=

(7%) -enhance the rent if” on an appl mtlon
‘made to him by a landlord he is satisfied that
- on account . of- any -improvement made. in the
Jand - by or at the expense of:the hmdlord the
- ploduce of the land is increased.

(10) Notwithstanding anything confalned in ube

G’ourt fees Act, 1870, every application. under this 11 of 1870.
~Act to the Mam]atdal and every appeal to the First

2 This word was substituted for thewor_d,‘ Act '”'by Bom, 26 0f 1946, 5, 13.
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\Class Subordmate Judge shall bear a Gourt fee-"
stamp of such value as:may be prescribed, ‘

(1) Any party to proceedings under thzs sec!nonf
may appear by any person authomzed in Wntmg to
“act on his behalf. : .

138, (1) An apphcat10n-‘ : ' 7 ' L Apphoamnl
(@) for a declaration under section 2A that the fr i~ -
“person cultivating any land is not a tenant; - . tin 'and

(6) for a decla,ratmn under seqtlon 3A thatifﬁpem'

“a tenant is not a- protected tenant ;

(¢) for ‘a direction for obtaining bossesswn of
. land under sub-section (5) of seobwn 7 :

- (d) for award of compensatxon under sub secinon
(5) of section 7; : '

(e) for determlnmg under sectlon 8 compensa-
tion for improvements made to a-land— f

shall be made to the Mamlatdar in whose ]urisdlc--
~tion the land is situated. Such application shall’
be made in such form as may be prescribed.

(2 Gn receipt of such application, the Mamlat--
‘dar s wll hold an inquiry. and shall either make. or-
refuse to make the declaration s specified in clause:
(a) or (b), as the case may be, make the direction

“as specified in clause (), award compensatxon if
“ any, payable to the tenant as specified in clause (d)
or determine the oompensatlon payable- to the{
tenant as’ specified. in clause (e), as the case may
be, after following as far .as is practlccmble the—'
- procedure prescribed in section 12.- : ‘o

(24) The Mamlatdar shall record his reasous for
his decision under sub section (2).]

(3) Any person aggrieved by any order passed'
by the Mamlatdar unaer sub- sectlon (2) may appeal -

g to the Collector wwhm two monthb from the date-

~ of such order.

. (4) The order of the '\Tamlatdal under _sub--
“section (2) shall, subject to an appeal to the.
‘Collector under sub section (3) and the provisions of
- ‘section 28, be final. The order of the Collector-
- shall, buu]ect to the pronswns of seotlun 28 also~
f be final. :

SN G)) Any. order passed by the ‘\Tamlatdar ander. sub-‘
'Asectmn (?) ox by the Collector under sub-section (3)

"1 These sub-sections were substltuted fer the ongma.l by Bom. 26 of 194u,
o8 14 Co
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shall be deemed to be a decree of a (‘1v11 Court and
shall be executable as sueh

CHAPTER 'm.
TENANTS GE\IERALLY.

Seotions5,6, L1SA. The prov1s10n of sectlons 5, 6, 10 and -
‘10and 11 to 11 shall apply bo all tenants]

_ -apply to all
~tenants,

Avottion ot - 1+ (D) Notw1thstandm9: any agreement usage
- all cosses, eto. O law, it shall not be lawful for any landlord to
' levy any cess, rate, ¥[vero, huk,] tax or service of
any description or denominztion whatsoever, from
any tenant in respect of any land held by him as
a tenant other than the rent lawfully-due in IGSLJGCG
of such land. ,
(2) Any person who levies any snch cess ra,te, '
|_V910 huk,] tax or service in contravention of the
provisions of sub-section (I) shall, on . conviction,
-be punishable- with fine which may exﬁend to
Rs. 1,000.. - : - ,
 Determing. 3{14A.. (I) The rent payable by a tenani; other
“ton reasor. -than a protected tenant shall be the rent agreed
ssblerent.  ypon - between such - tenant and his landlord.

' Where.there is a dispute as regards the reason: able-
ness of the rent payable 'Lccordmc to -such agree-
ment the rent payable shall be the \reaSODable rent
determined under sub-section (2). ‘ '

~ (2) For the determinatior of reasonable rent
under sub-section (I) ither the tenant or the lurd-
lord mav apply in writing to the Mamlatdar within -
“whose jurisdiction the land is situated. Such
-application shall be in such form as may be
prescrlbed Thereupon the provisions. contained
in sub-sections (2) to (11) of <ectxon l shall 80 far
as may be, apply.] . -

15 (1) The Provineial Government ‘may flom Powa*oi\\
time to time by notificution in the Officinl Gazette G°§e’"me“ﬁ
fix the maximum rate of rent payable by f-nants fmx’fmum
for lunds situsted in such Areas us Ly be sp cmed rate of reut

“in the- notification. _ - )
1 € 13A wasinsert-d by Bom. : i6 of 1946 s 15,
2 The e words wer- inserted. 101, s. 16.

8  This sect 1on was msuned ’Lde 5. 17
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R ‘[meded that the maximum  rate-of rént shall
not exceed.in the case of irrigated lands one-fourth,
_and in the case of other lands one-third of the
crop -or its. value determmed in. the preecubed
manner] : :

(€] Notwmhstandmg any agreement usage,v
decree or order of a Court, a landlord shall not be.
entitled to recover rent flom any tenant for ‘any
land in any such area at a rate exceeding the
rate fixed for such land in such area in euch
noblﬁeatlon

(3) Every such not1ﬁcatlon ‘shall be placed
before .each  Chamber of the Provincial Legislature
and shall be liable to be rescinded or modified by -
a resolution passed in which eachof the said Cham-

‘bers concurs during the next followmg session..

2[15A. (I) The Provincial Government . may Commutation "
from tife to time, by notification in the . Oficial TP .
Gazette declare that rents payable wholly or partly cash.
as a crop-share in any area to which the notifica-
“tion applies shall, with effect from a date specified
1in the netification, which shall not be earlier than
"6 months from "the date of -the noftitication, be
"commutedinto cash in the manner prescribed. -
(2)" Notwithstanding ahything contained in any -
. agreemen‘ﬁ usage, decree or order of a Court or any
orders of the Provincial Government under section
15, no landlord in any area in respect. of which .
.8 notlﬁcamon has been 1ssued under sub-section (1)
.shall recover any rent by way of crop-share or in
excess of the commuted cash rent affer the date
specified in such notification under sub- section (I).

(8) If any landlord recovers any rent by way. of
crop-share or (in excess of the commuted cash-rent,
he shall, on conviction, be: punishable with fine
which may extend to Rs. 1,000. .- °

. -(4) Every notification undér sub- ctectlon (1) shall
be placed before each -Chamber of the Provincial
Legislature and shall be liable to be rescinded or
modified by a. resolution -passed during the next
followmﬂ sessicn by both Chambers.] - -

- 16. ) Notwmhsf,endmg ‘anything contamed g;lig;“l‘i‘;g:s
‘in - gection 84A" of the Bombay Land Revenue of ren.-
~Code, 1879, - whenever from any - . cause - the’
-payment of - the whole land revenue payable to

Grnvelnment by.a landlord i in lespect of any. land is.

“1 Thig proviso was added by Bom, 26 of 1946, s. 18.
. A Thxs seotion was inserted, ibid, s. 19,
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suspended or remifted, the landlord shall suspend or
rewit, as the case may be, the payment to him of the
rent of such land by his tenant. 1If in the case of
. such land the land revenueis partially suspended or
remitted, the landlord shall suspend or remit the
rent pay able by. the tenant of such land in the same
proportion :

Provided that the Iandlord shall not be bound to -
suspend or remit the rent or portion thereof which
is payable in the form of a shaxe of the crop..

(2) If' no land revenue is payable to Govern-
ment in respect of such land and if from any cause,
the payment of the whole or any part of the- land
revenue payable to Government in respect of any
-other land in the neighbourhood of such land has
been suspended or remitted, the Collector shall,
- subject to the general or spemal orders of Govern-
ment, in the manner provided in sub-section {J)
suSpend or remit, as the case may be, the payment
to the landlord of the rent or part of it due in
respect of such'land. ‘ : ‘

3 No apphcatlon for assustance under sectmns 86
and 87 of the Bombay Land. Revenue Code, 1879, 1%(371;1 Vot
shall be entertained, mo suit shall lie and no ’
decree of a Civil Court shall be executed for
recovery by a landlord of any rent, the payment of
which has been remitted, or durmg the period for
which the payment of such rent has been suspended
under this section. - The period during which the
" payment of rent is suspended under this section shall
be excluced 1n computing the period of liinitation
- prescribed for any suit or proceeding for the recovery

o of such rent.

(4) Noththstandlng anything. contamed in
sections 86 and 87 of the Bombay Land Revenue K
Code; 1879, the Collector shall, in passing an order Bom. V of
under sub- sectlon (2) of section 87 of the said Code,”
for rendering assistance to the landlord, allow to
the tenant a set off for the sum, if any paid by
such tenant to the landlord in excess of - the
amount of rent due.from him after deducting
~thke ‘amount required to be remitted under. sub-
‘section () or sub-section (2) of this Act .er under.
section 84A of the said Code. The set off under
this sub-section shall be allowed only in respect of
the sums. pald by sach tenant. to such landlord
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during a period of 3" years immediately precedmg
‘the date of the application made under. sectlon 86
of the sald Code. -

- 1[16A Notw1thstandmg anythmd coutained in Supiettiog
‘this Act or any other law for the,time being in gg?ﬂé&u
force or any agreement. or usage, the tenancv of of person
‘any land leased to and held by a person in the inmiitary,

wilitary, naval or air service of the Crown shall service of
. not be liable to be terminated on tho ground only he tro™

. that the land has been sub-let by or on behalf of terminate .
the said pexbon] . tenancy.

17. (1) If? [in any v1llave] atenantisin ocoupa, Bar to-

tion of a dwelling house built at the expense of such gicize .
rom dwelling

tenant or his predecessor in-title on a site belonging house.
to his landlord, such tenant shall not be ethed
from such dwellmo house (with the materials and
the site thereof and the land immediately appur-
tenant thereto and necessary for its enjoyment)

" unless—

(a) the landlord proves that the dwelling
house was not built at the expense of suoh tenant
or his predecessor-in-title, and

(b) such tenant makes a default in the pay-_
- ment of rent, if any, which he has been paying
- for the use and occupation of such site.

(2) The prov1s1ons of sub-section (I) shall not
“apply to a dwelling house which is situated on any
Jand used for. the purposes of agriculture from
which he has been evicted under sub sectlon (1)
of section 7. , i

18. (1) If a landlord to Whom the site referred ;‘;‘;‘;"gé"’; bo -
to in section 17 belongs intends to sell such site, opticn of
the tenant at the expense' of whom or whose Pirchesing

. predecessor-in-title, a dwelling house is built which he -
- thereon shall be given in the manner provided in %
~ .sub-section (2) the first option of purchasmv the house. .

~ sife at a value determined by the Mamlatdar in the

‘manner provided herein.

- (2) The landlord intending to sell such sﬂ;e shall
give notice in writing to the tenant requiring him
_ to ‘state within 8 months from the date of such

. _notlce whether he is willing to purchase the sxte

|, -1 Bection 16A was inserted by Bom. 27 of 194%,8.2,
"~ 2These words were substi tuted for the words “in’ any alxenated
~ village, or v111a.ge held on khotj or talukdan tenure "’ by Bom. 26 ot 1946,
: s 20 .
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(3) If mthm the penod of 3 months- 50 speclﬁed
the tenant intimates in writing to-the landlord:

_that be is willing to purchase the site,-the landlord:
~shall make an application to the Mamlatdar for the

determination of the value of the site. - On receipt.
of such application the-Mamlatdar after giving

“notice to the tenant and after holding a formal

enquiry shall determine the value of the site. The

-determination by the Mamlatdar of the amount of
- the value of such site shall, subject to the provisions

of section 28, be final. The Mamlatdar may, by-
an’ order in wrltmg, require the fenant to deposit

- such. amount within three months from the date of

such order. On the deposit of such amount the
site shall be deemed to have been transferred to the

_tenant and the amount deposited- shall be p&ld to -

the landlord. The Mamlatdar shall, on payment of
the prescribed fees, grant a- “cortificate in the"
prescribed form to such tepant specifying therein
the . site so transferred and the name of such :

' tenant

(4) If the benant fails' to m‘mmate his Wﬂlmgneas
‘to -purchase the site within the time specified in
sub-section (2)-or fails to deposit the amount of the
value within the time specified in sub-section (3),
the tenant shall be deemed to have relinquished -
his right of first option to purchase the site and
the. landlord shall then. be entitled to evict the
tenant on: payment of such. compensation for the
value of the structure of such dwelling house as
may be determined by the Mamlatdar after holding -
an .enquiry in the manner provided in sub-
section (3). The decision of the Mamlatdar as
regards the .amount of ‘compensation under
this section shall, sub;eot bo the prowsmns of‘.
section 28, be ﬁnal

(5) Any sale of a SIte held in eonttaventlon of
thls secmon shall be null and vmd ' '

. (1) I a protected ‘uenant or any other
tenant hes '[before the duate of the coming into.
foree of this section in the area in which the land -

“leased to. him is - situated, planted ‘or thereafter

plants any trees on such’ landJ be shall be entitled
to the produce and the wood of such trees during

" 1 Thege words were qubstltuted for the words « before the commg into -

* foree o! this Act planted or thereafter plants any tree on the land leased
.te h1m” by Bom. 26 of 1946 s 2, read wlth HOm 7 of 1941, 8. 5 s
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the continuance of such tenanoy and -shall on' the
termination of such tenancy be entitled to such
_compensation for the said trees as may be.
determined by the Mamlatdar . .after ~holding
“an enquiry in the manner p10v1ded by “sub-
section (8) of section 18: . o
Prov1ded PROKE th&ta tenant shall not be
entitled to eompens&tlon under -this sub-section if
the tenancy is termlnated by sulrender on the part
of the tenant.

3|:P10\71ded further that the ]a,ndlord shall durmg
Athe continuanca of -the tenancy, be entitled $o-the
~.rent of the land as if the trees had nob been
planted.]

(2) Any person aggrleved by the deOISIOD of. the
Mamhtdar under sub-section (1) may appeal to the
~ Collector within two months from the date of such
decision. -

() The order of the \Iam]atdar under sub-sectlon
" (1) shall, subject to an appeal to the Collector
- under sub section (2) and the prov1510ns of section
\:.28 be final. : S

. (4) The order of the Collector under sub~sect10n
- (2). shall,” subject ‘to the provmons of sectlon 28, .
be also ﬁnal _ =

S (5) Any order pdssed by the \Iam]aﬁ;dar under
" sub- section (1) or by the Collector under sub-section
(®), shall be deemed to be a decree of a 01v1l
- court- and shall be executable as such '

- [20.. Where any tenancy of any land held by Reliet
.any- .tenant is terminated for non- payment of rent jgamst .~
-'and the landlord sues. or files ‘any " proceeding 10 of tenancy
eject the tenant, the Court shall call upon the 5t non
tenant to tender to the Jandlord the rent in arrears of went,
‘together with the cost of the suit or proceeding, or

.%o give such security as it thinks fit for making such
‘payment within fifteen days;-and if. fhe tenant
complies  with such ‘direction within 15 days,

.the Court shall, in- lieu of making a .decree or

- 1The first pxowso to sub- secblon (1) of, section - 19 was deleted by
Bom., 26 of 1946, 5. 21, . :

'3 This word was omitted, ibid.
8. This proviso was substituted for the ongmal mbad
:4 This'section was subqtﬁuted for the original, ibid, 8. 29.

e
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passmg an 016er for- e]ectment pass an order direct-.
ing that the tenancy had not been terminated, and
thereupon the tenant shall hold the land as 1f the . -
tenancy had not been terminated : :

Provided that nothing in this section shall apply, _
to any tenant whose tenancy is terminated for
non-payment of rent if he has failed for any three
years to pay rent within the period specified in clause
(b) of sub-section (2) of section 5.] ) '

:‘g;liigfst 2. Where any tenanoy of any land held by any
termination tenant is terminated on the ground that the tenant
oftenancy  hag done any act which is destructive or perma-

- in certain .. Y. . . s
oses.  -nently injurious to the land, no suit or proceeding
: for ejectment against such tenant shsll lie unless
. and until the landlord has served on the tenant
a notice in wribing specifying the act of destruction
or injury complained of and the tenant fails within-
a period of one year fromn the service of notice to
restore the land to the condition in which it was

before quoh destruction or 1n3u1y

Recéipts for (1) In the absence of an express 1ntlmatlon
- rent. n ertmg to the confrary, every payment made
by a tenant -to the landlord shall be presumed to
be a payment on'account of- rent due by such
_tenant * for the year in Whlch Suoh payment 18
~ made. : :

2) _Every landlord “shall give & written
- receipt for the amount of rent received by him in
respect of any land in such form and in suoh
~manner as may be prescrxbed

(8) Any person who fails o give a written receipt
for the amount of rent received by him shall on
conviction bé punishable with a ﬁne which may

o . extend to Rs. 100. -

}If:glriffeg"fo; | 1[23. - (1) (@) No lease of any land- situafed in
lessthan . any area in ‘which this section comes -info force
loyearsand ypade after the date of the coming into force of this

ery Jease t>
be deemed to Section. in such area, shall be fora perlod of less
be for tex’ - than 10 years; and .

(b) every leate cubsmtmg on the sald ‘date or
made after the said date in respect of any land in
such area shall be deemed to be for a perlod of not
" less than 10 years. : '

1 This section was subsmuted by Bom 26 of 1949, .23,
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@) Notw1’ohstand1ng any agreement usage or

93

law to the contrary, no such lease as 1s specified in -
‘clause (b) of ~sub-section (I) shall ‘be terminated °

- before the expiry of a period of 10 years only on the
ground that the period of the lease has expired:

-- Pjrovided_that any such lease as is specified in
- clause (b) of sub-section (7) may be terminated by

a tenant before the expiry of a penod of 10 yeaxs by
sunendermg the lease. o '

~ (8) Any landlord who contravenes the provisions
of sub-section (I) or (2) shall,y on conviction, be
punishable - with fine, which may extend to
Rs. 1,000.] -

24. (1) A [tenant] entitled to possession of any
land or dwelling house under any of the provisions
_of this Act may apply in writing for such

. possession to the Mamlatdar in whose jurisdiction
‘such land or -dwelling house is situated. The
~application shall be made in such form as may ‘be
~ prescribed. .

Procedure

for taking

possession.

© (14) No Lmdlord shall - obtam possession” of

any land held by a tenant except- under an order
of the Mamlatdar. For obtaining such order he
__shall make an apphcatlon in the pres\,rlbed form, |

" (2)-On receipt of [appheatlon under sub-
section (I) or (14)] the Mamlatdar shall, after
~ holding an enquiry in the prescribed - manner,
pass such order thereon as he deems fif.

(8) An appeal shall 11e to the Collector agamst
an order passed by the Mamlatdar under sub-
section (2) w1th1n two months from the date of
- such order. , :

T4y Sub]eob to the provisions of section 28 every.
order passed by the Mamlatdar under sub- section

(2), unless modified or revised by the Collector on-

appeal under sub-section (3), and every order passed
by the Collector under sub section (3), Shd“ be
ﬁnal -

<1 This word was substltuted for the word “ person”’ by Bom. 28 of
1946 8 24 (a). ) .

"% This gub-section was inserted, ibid, 5. 24 (b).

% These words, brackets, figures and letter ‘were substituted for the
wo:ds “such application ”,\ ‘tbid, 8. 24 (c).
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(5) Every order paqsed by the Vfa,mhtdm undef
snb section (2) and every _order passed by the
~ Collector under sub-section (3) shall -be deemsd to
-bea deoree of a civil court and shall be executable
v a8 such

‘ :;;1’;‘;‘;“"' ~ 25. Nothing in this Act shall apply to lands—
certain lands, (7) held. on lease from the Orown or a €o-

operative society, or

“(2) held on lease for the “benefit of an indus-
-~ trial or commercial undertakmg 7

Act not to s 26. 1[No p10v1s.10n contained in this Act]
froct righ ;

-zr%(‘;:hivrillgeg?s : * * ghall be construed to

gilflznra:;y . limit or abndge the rights or privileges of any

otherlaw.  tenant under any usage orlaw for the time being in

' force or arising out of any conrtract, grant, decree

- or order of a-court or chervnse howsoevel A

CHAPTER IV
MISCELLANEOU‘%

Bue g7 (1‘ The Provincial Government may make
1ules for carrying out the purposes of this Act.

3[(2) In particular and without _prejudice to
the generality of the -foregoing provisions, such
rules may prov1de for the following matters: —

(a) the manner.in which the crop-share payable'
to a landlord as rent may be- appralsed

(b) the form of application for.a declara.tlon :
under sub-section (I) of section 2A ;

- (o). the form of application. for & - declara,tlon
‘under “sub-section (I) of sectloa 3A ﬁhat the
“tenant is not a -protected tenant;

~ (d) the value-of the court fee stamp payable
on an application to the Mamlatdar or an appeal
to the Civil Judge- (5611101* D1V1s1on) under
‘-secblon 125

" (¢) the :other f&ctms to - be taken 1nto
Lonsideration “for - determmmg reasonable :rent
under section 127 :

" 1 These -wotds -‘were substituted for the Words # Nobhmg contmned in.
thig Act ’ by Bom. 27 of 1942, 8. 4. ~

- % The words and figures * except the provxso to secmon 23 " were ormbted
by Bom. 26 of 1946, .25, - .

This sub- sectlon was snbstl‘suted for the ouuma,l zbzd S0 26
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X)) the form of application - for dec]alamons'
under clauses (z) and (b), for a direction under °
‘clause (¢) and for award or determination of
" compensation ., under clauses (@) and (e) of
-sub-section (1) of section 13 -

(9) the form of apphcatloh for determmmg
-réasonable rent under sub- sectlon (2) of section
14A ;

- (h) the manner of determlmng the va,lue of
the crop for the purposes of the prowso to
sub-gection (I) of section 15; :

~*  (¢) the manner of commuta‘mon of. crop share |
. rent into cash under sub-section - (4) of sectlon :
15A;

- (7) the fees to be pald for the gxant of a -
~ certificate and the form of such - certlﬁoate
- under sub-section (3) of section 18

(k) the manner and the form in which a receipt
is to be given by the landlord under section 22 ;

(1) the form of application for possession 'of
- land or dwelhng house and the manner in Whloh ’
. the enquiry shall be held under section 24 '

v (m) any other matter which is or may be
. prescribed under this Act.]

(3) Rules made under this section shall “be
~ subject to the condition of prev1ous pubhcatmn in
_ ’ohe Official Grazette.

'+ 28. Except in cases prov1ded in sectlon 12 in Powet of the -
all matters connected with this Act, the Provincial Frovineisl
Government shall have and - exercise the. same over Col-
authority and control over the Collectors andleetors e
Mamlatdars as they have and exercise over them i in .

the general and revenue administration.

(28A. The Provincial Government may, sub]ectn.legmon
to such restrictions and conditions as it may impose, % #ve*> -
by notification in the Official Gazette, delegate to '
any of its officers, not- below the rank of an .

~ Asgsistant or Deputy Gollector, all ‘or any of the
‘powers conferred on it by this Act.] o

29, - On. the date on which [the provmwns of Repeat ot
sections 2 to 13 (both inclusive) -of this Aot come gaien 90t
into force in any area], section 9-of the Bomba,y ot1938,

© 1This section was mserted by .Bom. 26 of 1946, 8. 27

-.-2These words, ﬁgures and brackets were substituted for the words !¢ thm
'xAc‘;(oomes into foree ' by Bom. 26 of 1946 82 zeud with Bom. 7 of 1941,
. 8, a) -
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Tenancy y Act, 1939. “or 19391

-Small Holders Relief Act, 1938, hereinafter referred Bom. *

_to as the =il Agt, shall, noththsfandmo a,nythmg 193I o
contained in ¢ab: sect‘on (8) of section 1 of the said
Act be degmod t6  have: been repealed lin such
area.]

“Provided that any: right, privilege, obhgatmn or-
liability referred to in section 11 of the said Act,
the enforcement ‘of .which was: stayed by . ‘the
provisions, c? ﬂentxon 9% of the said Act shall’
lmmedlately on- the. 1epea] of ,the “said . section-
revive and.be enforceable in the same manner as is
provided in -the said section 11 for.revival of such
rights, privileges, obligations or liabilitiés on - the.
‘expxratlon of the said Act, as if the said Aot has
expxred ’

“Provided further that in case of persons whose
,suon rights;’ prlvﬂeges ‘obligations- or liabilities -are-
in"any .manner affected” by the provisions of this
Act such rights, pr1v1lcces, obligations or liabilities”
ghall be enforceable: in go far-as the. enforcemenﬁ:
‘thereof is..nob mconswtenb with the provisions of

~ this: ACu
ﬁé’i’{,’f}“ - ‘30 - Ih the Bombay Land Revenue Code, 1879-—Bom"
n’“ig%‘fgfe' @ in section 59 -after the word: “granted’ fsfzg'
‘ ‘bhe “word, 1etters and ﬁgmes ¢ .or Rs 100 o shall
be- mserted :

e ':..'»’(2) sectmns 88 to 94 shaII be deleted

et g1 In ‘the Khoti Settlement Act 1880-—— " Bom,
ST "'(1) in section 6—" - isoafo‘
oetovy (@) fo-the -word “is”. - the ‘word  was ”

f‘shall be. substltuted and .

(b “after the word “ 1nhentance ” the words
| and ﬁaures “before the passmg of the Bombay
;fr‘enancy Act 1939”7 shall be mselted

“‘(u) in section’ 9——-;
i(a g for the'words “ dharekarles and. quasi-
“dbar Larxes - the - WOt‘da and .privileged
ocoupants sh‘mll be substxtute& 5 and

~(b) the- -words” begmnmg ‘with® the: ‘words'
,_.“ Permanent tenancies” émd endmg with- thej
wm(}s “ exoeedmg oné year shall be aeiet ;

1Tae=e words were -inserted” ‘by: Bom 20 0{ 194“;‘ 7 et :
Bom'lofl‘.):ls?(b)
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